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received from the Lok Sabha, signed by the
Secretary of the Lok Sabha: —

"In accordance with the provisions - of
Rule 96 of the Rules cf Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith a copy of the
Banking Companies (Amendment) liill,
1960, as passed by Lok Sabha at its sitting
held on the llth August, 1960."

Sir, I lay the Bill on the Table.

MR. DEPUTY CHAIRMAN: The House
stands adjourned till 2 30 p.M.

The House then adjourned for
lunch at one of the clock.

The House reassembled after lunch at half-
past two of the clock MR. DEPUTY CHAIRMAN
in the Chair.

RESOLUTION RE APPOINTMENT OF
PARLIAMENTARY COMMITTEE FOR
ENQUIRING INTO THE SLOW
PROGRESS OF THE CO-OPERATIVE
MOVEMENT—continued.

HEHT & AT WW . ITHAM
wRYed, ST, 9 98 ¥z @I 41 5 gad
Fir§ weag 421 & f armmifeg "t
W uF wrsEdsE w1 e 5
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e =TT £ W 3w T 5 Wy
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Ziam w1 3w A wgn e st
FT GIGAT AT AT AT W I
g | TE TAT § Gae sl
HATAT FT Z1 &M Agf g7 afew o
frgnagamrzarts . . .

SHRI  AKBAR ALI KHAN (Andhra
Pradesh): Does the hon. Member want that
there should be women's cooperatives
separately? I want to know.
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SHRIMATI SAVITRY DEVI NIGAM; I am
going to make that clear; I anw going to
develop this point.
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THE PARLIAMENTARY  SECRETARY
TO THE MINISTER OF COMMUNITY
DEVELOPMENT AND COOPERATION

(SHrr S. D. MisrA): Mr. Deputy Chairman,
the co-operative movement has undoubtedly
made very rapid progress after independence.
If we see the statistics that are supplied to us
from the Reserve Bank and other sectors of co-
operation, we straightway come to the conclusion
that within the last fifty years so much progress
has not been made as it has been made during the
last ten or eleven years. 1 put before you some
figures which will prove that what was only
a purely credit structure in co-operation before
the First Five Year Plan has ultimately and in
reality now become a structure of a multi-
purpose character. This aspect of the moveme

nt was specially emphasized during the First
Plan and we have made a special and rapid
progress in the Second Five Year Plan. I would
place before you figures which will straightway
tell you the position. Some of my friends said
that these agricultural societies were not doing
very well.  These figures will ~show that out of
the 1,80,000 societies that were there till 1959,
1,18,000 societies made a profit of about Rs. 3:38
crores. There were only 34,000 societies which
made a loss and the loss amounted
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to only about some lakhs, below a crore.
There were about 30,000 societies which did
not make any profit or any loss. Regarding
them and regarding some other societies, the
Ministry has already taken care. It has already
been noted that certain societies are really
weak and they are going to be revitalised.
During the Second Plan period, about 42,000
societies will be revitalised and another forty
to forty-one thousand societies will be
organis-ed. If we take the index figure of any
State beginning from Assam and going down
to Madras or any State .

SHrRI BHUPESH GUPTA: Sir, I want to
make one point clear. Is the hon. Minister,
Shri S. K. Dey, going to speak?

MRr. DEPUTY CHAIRMAN: Of course.
Shri Misra is intervening.

SHRI BHUPESH GUPTA: In his
individual, private capacity?

MRr. DEPUTY CHAIRMAN: Private
capacity.

SHRI BHUPESH GUPTA: Two cannot be

MR. DEPUTY CHAIRMAN:
individual, private capacity.

SHrRI BHUPESH GUPTA: No, no .

In his

MR. DEPUTY CHAIRMAN: The reply
will be from Shri Dey.

Surl BHUPESH GUPTA: The reply will
be from me I am the mover. The point here is
this. You give a ruling. I would like to hear
from you.

MR. DEPUTY CHAIRMAN; The half an
hour reply will be by Shri Dey.

Surt BHUPESH GUPTA: The reply will
be from me, I am the mover.

MR. DEPUTY CHAIRMAN: He will speak
for the Government.

SHrRI BHUPESH GUPTA: He will be
speaking for the Government? If
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so, I take it that the hon. Member is speaking
in his private capacity.

MR. DEPUTY CHAIRMAN: He is also
speaking os Parliamentary Secretary.

SHrRI BHUPESH GUPTA; He cannot do
that.

MR. DEPUTY CHAIRMAN: Let him go
on.

SHrRI BHUPESH GUPTA; On a private
Member's Resolution, intervention from the
Government side can be made by one only;
two cannot speak.

SHRI N. M. LINGAM: What
authority?

is the

SHRI BHUPESH GUPTA; Jusl a minute. It
is for him. Some day you may occupy this
place. That is not the point. It is for him to
decide. That is the procedure that on Private
Member's Motion intervention from the
Government side can be by one only. They
can speak, may be two or even three but in
their individual capacity. And I would very
much welcome a Private Member's speech.

THE DEPUTY MINISTER oF COM-
MUNITY DEVELOPMENT AND CO-
OPERATION (SHRI B. S. MURTHY): I do not
think the hon. Member is quite correct in his
interpretation.

SHRI BHUPESH GUPTA; I ask the Chair
to give the interpretation. We are here for co-
operation no doubt.

MR. DEPUTY CHAIRMAN: He will take
only fifteen minutes.

» SHRI BHUPESH GUPTA: That is all right; I
agree. Give him fifteen minutes or even two
minutes more, but I would like to know in
what capacity he is speaking.

Mr. DEPUTY CHAIRMAN: He is
speaking both as Shri Misra and also as
Parliamentary Secretary to the Minister Of
Community Development and Co-operation.

SHRI BHUPESH GUPTA: No, no.
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MR. DEPUTY CHAIRMAN: You cannot
divest him of his functioning as a Member of
this House and es Parliamentary Secretary.

SHrl  BHUPESH  GUPTA:  May's
Parliamentary Procedure is absolutely clear
and the rules are absolutely clear. I do not
object to his speaking

MR. DEPUTY CHAIRMAN: May's
Parliamentary Practice is no guide to us here
because there a Member of the House of
Lords which is not the Government
spokesman in the House of Commons and
vice versa. There a Member of one House will
not represent Government in both the House.

SHRI BHUPESH GUPTA: That is all right.
We are not the House of Lords. Neither are
you there in that position. That is a good
thing for both of us. Now the position is

MRr. DEPUTY CHAIRMAN: Therefore
what I am saying is that May's Parliamentary
Practice cannot be a guide to us here.

SHrRI BHUPESH GUPTA.- I know it very
mu?h. The point is I do not like him to

MR. DEPUTY CHAIRMAN: I do not feel
any difficulty.

SHrRt BHUPESH GUPTA: You do not but I
think May's Parliamentary Practice applies
here and I also think that in such matters rules
are laid down that the practice there would be
followed. Now here in your rule also you will
not find that kind of thing and the precedent
of the House .

MR. DEPUTY CHAIRMAN: We set

up our own conventions.

SHRI BHUPESH GUPTA; You do it, but
is today the convention day?

Mr. DEPUTY CHAIRMAN: Let him
speak.
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SHrt BHUPESH GUPTA: What [ say is
only you ask him to speak in his private
capacity and he can say whatever he likes.

MR. DEPUTY CHAIRMAN: He can speak
in any capacity.

Surt  BHUPESH GUPTA: Not in,
Government capacity.

SHRIS. D. MISRA: I was saying that out of
these 1,80,000 societies more than 1,00,000
societies had made profits to the tune of
several crores of rupees.

MRr. DEPUTY CHAIRMAN: Are you
afraid of the figures?

SHrI BHUPESH GUPTA: Not at all. I like
figures and I am quite capable of taking on
more of them. That is not the point here.

SHRI S. D. MISRA: Now. Sir, I have before
me a statistical statement made by the Reserve
Bank. All the figures are before me. Let me
just take Assam which begins with the letter
'A'—I am not making any discrimination. If
we take even Assam, Sir, then we come to the
conclusion that the index of membership has
increased during the last ten years—and
rapidly in the Second Five Year Plan period—
from 100 to 883. The index of share capital
has increased from 100 to 5,542—fifty-five
times. Deposits have increased from 100 to
223. Capital has increased from 100 to
2,637—twenty-six times. Sir, Assam is
considered a weak State in co-operation, and I
gave the example of Assam which is one of
the weakest States in co-operation. If you take
any other State, you will come to the same
conclusion, namely that we have made very
rapid progress in co-operation.

Talking of all-India figures, before the
Second Plan the membership of these
agricultural co-operative societies was just
about 8 millions. The
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Second Pian target was 15 millions -and we are
hoping to fulfil a membership target of 17
millions, that is, we are increasing the target by
2 million members. It may be even more; it may
be between 17 and 18 millions. Similarly, Sir, at
the beginning of the Second Plan all the loans to
the agricultural co-operative societies at the
primary level were of the order of only about
Rs. 60 crores, which in the beginning of the
First Plan was just about Rs. 20 crores. But to-
day, in 1960-61, it is going to be of the order of
Rs. 190 crores and the target for it wan Rs. 200
crores. So, Sir, the target being Rs. 200 crores
we have already reached the figure of j Rs. 190
crores and we can definitely say that thus we
have achieved 95 per cent of our target.
Similarly, Sir, in our long-term credit we have
been able to advance Rs. 10 crores out of Rs. 25
crores and this year the outstanding will be
about Rs. 30 crores. This record is also quite
good. There are some difficulties in the long-
term finance which probably my Minister will
refer to, but still the figures speak for
themselves.

SHrRI BHUPESH GUPTA: Not 'my
Minister'. How is he your Minister?

SHRI B. S. MURTHY:: Ho is Parliamentary
Secretary to the Minister of Community
Development and Co-operation.

SHRI BHUPESH GUPTA: It is not like 'My
Lord'.

SHRI S. D. MISRA: Before we started with
co-operation in the First Plan and before we
started the Second Plan, there were several
committees set up on the subject of co-
operation headed by several eminent people
and they had gone into the weaknesses of co-
operation, because the history of co-operation
before independence had been really very
ahaky and very unsatisfactory. There were
several committees set up. The Gadgil
Committee  was  there; the  Saraiya
Committee was there which
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gave their reports. Then the most important
report was the Rural Credit Survey Report and
on that we had formulated our Second Five
Year Plan. We found that the problems of
these service co-operaiives were immense and
the Rural Credit Survey enunciated certain
principles and one important principle was
that of State partnership in primary societies,
the marketing of credit and loan to be
advanced to credit-worthy purposes and also
to credit-worthy business. These three or four
important points were stressed by the Rural
Credit Survey. The Rural Credit Survey, Sir,
emphasised several other points. They
emphasised conversion of the Imperial Bank
of India into the State Bank of India. My
friend, Mr. Gupta, asked what the State Bank
of India had done. The State Bank of India has
opened 400 branches in the rural areas and the
State Bank provides remittance facilities

SHrRI BHUPESH GUPTA: Does the hon.
Member speaking in his private capacity
know that the recommendation was for a far
greater number when the bank was
nationalised?

SHRI M. GOVINDA REDDY (Mysore) :
You don't worry; you go on.

SHRI S. D. MISRA: The State Bank
provides remittance facilities at concessional
rates to co-operative institutions. It provides
financial accommodation to marketing ce-
operatives against pledge of produce. It
advances money against Government secu-
rities to co-operative banks at concessional
rates of interest. It subscribes to the
debentures floated by co-operative land
mortgage banks. Therefore, Sir, the State
Bank of India is trying to help the co-ope-
rative movement to a great extent Similar is
the case with the Reserve Bank of India, so
that these hanks have really come to the
rescue of the co-operative movement. One
would never deny that the co-operative
movement should be self-supporting.
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[Shri S. D. Misra.] As a matter of fact the
Ministry is always trying to make this
movement self-reliant and th, co-operator
self-conscious. But it will take a long time
before it could come into its own and
therefore this Ministry is doing whatever lies
in its power to encourage all these feelings of
consciousness. Similarly, Sir, we are trying to
give administrative strength to the service co-
operatives. Regarding co-operative marketing,
Sir, the target was fixed at 1900 co-operative
marketing societies and we hope to achieve
1869 by the end of the Second Plan. We are
trying' to establish more and more. Also, Sir,
most of the States have their State marketing
unions. We have the national cooperative
marketing federation already established.
About 4-5 per cent of the marketable
agricultural surplus is handled by these
marketing societies. Therein we are facing a
lot of difficulties but we are striving surely to
correct them and to fulfil the targets.

Regarding co-operative processing
societies, sugar co-operatives have done
wonderful work. As against the target of 35,
23 co-operatives have been licensed and 21
are already in production. By the end of the
Second Plan, 31 will have been functioning.
Sir, sugar co-operatives are working so
successfully that by the end of the Second
Plan, 20 per cent, of the sugar Droduction in
the country will be covered by these co-
operatives.

Similarly, as against a target of only 166
fixed for the Co-operative development in
Processing Societies, we will be able to
achieve 379 by the end of the Second Plan,
which is more than hundred per -cent,
increase. Regarding rural godowns, the target
fixed was 4,000 and we will achieve 4,109.
Similarly, as against the target of 1,500 fixed
for marketing societies' godowns, we will be
achieving 1,675,175 more than the target
fixed.

Regarding co-operative fanning societies,
we have in the country

the slow progress of 812
Co-operative movement

to-day about 3,600 of them for all types of
farming co-operatives, including tenant
farming, collective farming, better farming
and joint farming. Out of this, 1,600 come
into the category of collective farming and
joint farming.

Surt BHUPESH GUPTA: And how many
party farming societies?

SHRI S. D. MISRA; That my friend, Mr.
Bhupesh Gupta, might tell. I am not speaking
as a party-man.

Out of the 1,600 co-operative farming
societies, about 800 to 1,000 are working
quite satisfactorily. There is no reason to feel
apprehensive because there have been several
evaluations about which Mr. G'.ipta must be
aware. At least 800 to 1.000 cooperative
farming societies art- working very well. The
delay in furthering the co-operative movement
is due to several administrative difficulties for
which we put up a Committee, called the
Vaikuntha Mehta Committee. This Committee
has submitted its report which is now under
the active consideration of the Government of
India including the Planning Commission.
Now very soon we will be setting up pilot
projects and other processing societies.

SHri BHUPESH GUPTA: For how long
this report has been under this activity?

SHRI S. D. MISRA: Since only some
months.

Regarding co-operative training, we have a
non-official education programme and an
official training programme because it is
considered that unless we educate non-
officials, unless co-operators are very
conscious, as they are in Bombay and Madras,
we cannot take this co-operation to a very
high level. Therefore, by the end of the
Second Plan we will have 557 training units
for non-officials. By now we have trained
about 3 lakhs of co-operators in the country.
In the Third Plan we have very high targets.
Well that is not a matter to be discussed here.
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Regarding official education, every year we
are training about 10,000 people in various
categories, beginning from Registrars coming
to the lowest levels. We have five types of
institutions. One is taken up by our Central
Committee of Co-operation in Poona. Then,
we have Block staff training programme. We
have also intermediate level training pro-
gramme. (Time bell rings.) (Interruption by
Shri Bhupesh Gupta). In sp'.te of Mr. Gupta's
trying to put a ban on my time, I would not
take much time of tke House.

Sir, statistics prove that actually we have
covered more than even hundred per cent, of
our targets. Wherever we have lagged, we are
trying to fulfil. Parliamentary committee that
is proposed to be set up will discuss only
some of the burning problems. These
problems are well known because there have
been evaluations, assessments and mandates
received from several committees, the latest
being the Vaikuntha Mehta Committee report.
Therefore there is no case for the appointment
of any new committee because committees
*have been there, enquiries have been made,
programmes have been chalked out and they
are being acted upon. Thank you.

SHRI M. R. SHERVANI (Uttar Pradesh):
Mr. Vice-Chairman, we are all in favour of
co-operation. The Government are fully
conscious of the importance of co-operation
for the progress of the nation, yet in some
States, particularly in my State, the progress
has been slow.

Sir, I have some experience in this field. I
have been associated with soma co-operative
societies. I was Chairman for two years of a
cane cooperative society in U.P. I had joined
this work with great enthusiasm hoping to
make some small contribution towards co-
operation, but very soon 1 realised that I was
helpless; I could do practically nothing. 1
was
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merely an ornament or a label, perhaps, to
infuse confidence in the cane growers of that
area and persuade them to become
members of this co operative society.

Now, under the model bye-laws,, framed by
the U.P. Government, the directors of the cane
co-operative society I am referring to are
reduced to the status of rubber stamps. Of
course, meetings are held quite frequently,
twice a month, but almost all the items on the
agenda are confirmation of the past actions of
the secretary, or approval of expenditure-
already incurred by the secretary. The
directors come; they meet; they draw their
T.A. and go back. The secretaries of these
cane co-operative societies are Government
employees. The District Cane Inspectors
under the bye-laws are forced to be honorary
secretaries of these societies. They are not
responsible to the Board of Directors, and
therefore not obliged to carry out their wishes.
They are employees of the Government and as
such under the direct administrative control
of the District Cane Officers.

The District Cane Officers in each district
are ex-officio directors of the Board of these
societies. As an ex-officio director, he is only
one member of tbe Board; yet he can veto any
resolution that is passed by the directors. I
have not known of any organisation in which
one single member has such wide powers as
to' turn down almost every direction or
resolution of the board of directors. The board
of directors cannot give an increment to the
employees of the society. They cannot punish
the employees of the society for inefficiency
or for corruption. They cannot even issue a
sriow-cause notice un'ess the same is
approved of by the District Cane Officer as an
ex-officio member of the board of directors. If
some loans are to be given to any member of
the society, they have to be approved of by the
D.C.O. as an ex-officio director of the board.
If some fertilisers or seeds are to be given,
this
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[Shri M. R. Shervani.] again has to be
approved by the | D.C'.O. and the
quantum of aid ' depends entirely on his
sweet-3 P.M. will. My expe

rience has shown me, with  reference to
the cane co-operative societies in
U.P., that the power of veto enjoyed by this
single member of our Board even exceeds the

power of veto enjoyed by the Big Five in the
Security Council at the United
Nations.

There is another phase also, namely, that the
Honorary Secretaries who are Government
employees and are subject to transfer
according to the Government rules, generally
do not at one place for more than a year.
Perhaps some may stay for two years and in
rare cases some may stay fov three years. As
long a-; they are posted there, they have to
work as Honorary Secretaries to the Societies.
They are initially posted for cane development
work but most of their time is spent in the
administration of the society. In view of their
position, the Board of Directors have no
control over them. I have seen in some cases
these Secretaries instead of treating the
members of the societies, the delegates and the
Board of Directors as their bosses, treat them
as their servants. They do not pay any respect
to these members or dele-They do not care to
consider th- suggestions given by them and all
the time is spent in pleasing the District Cane
Officers and carrying out their wishes. Under
this set-up, obviously the people of the area,
the members of the society, the Delegates and
the Director;; lose interest in the society, with
the result that we do not get the popular
support or enthusiasm which is necessary to
develop co-operation in our country at a faster
pace. Whenever this matter is brought to the
notice of the State Government au'hovities, the
reply has always been that the people in the
rural areas are not enlightened enough or
experienced "-enough o manage their affairs.
It is
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very strange that these very people are
experienced enough to  select their
Government to rule their country and to
decide matters of policy but they are not
experienced enough to administer to their own
requirements and needs through these co-
operative societies in a much smaller sphere. 1
am reminded of the excuse that the British
used to give us against granting us
independence by saying that we were not fit to
rule ourselves. Maybe that our rural
population is nol so well-versed or
experienced as you like them to be but unless
they arc allowed some freedom in adminis-
trative matters, or freedom to make decisions
and execute them, they will never have the
experience them

mage their affairs. Unfortunatly . not a matter
of policy. The policy of co-operation of the
Central runent is very good. We have nothing
against it but the administration of this policy
is defective and I wouid draw the attention of
the Minister to this aspect of the question. I
honestly feel that we could do much more
than we have been able to do so far. The
.development of the co-operative movemen
may be faster than it lias in. We have done a
lot as the hon. Parliamentary Secretary stated
from figures. But still this aspect of the
question, which is keeping generally the
members of the societies away from co-
operation and those who have not yet joined
the movement, should be tackled in which
case | am sure the progress would be
much faster.

Now I mentioned about the can? co -
operative society because I have experience
of only those soci-There are certain other
matters  connected  with  registration,
organisation and framing of the constitution,
rules and bye-laws which are unduly delayed.
Again it is my experience that I wanted to
start a co-operative store for catering to the
needs of my labour in one of my factories at
Allahabad. 1 worked at it for about 2 years
and ultimately gave it up in frustration and
disgust because 1 could not get that store
registered
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with the Registrar of Co-operative Societies.
This again is a State matter but I mention it
here because 1 feel that if the Central
Government and the hon. Minister feels that
some useful purpose would be served, he
might take up these matters with not only the
State of U.P. but with the other States as well
and I think if there are uniform laws, byelaws
and rules for co-operative societies, it will go
a long way towards popularising this
movement and make it really beneficial and
useful for our nation. Thank you.

[ 12 AUG. 1960 ]

SHRI D. P. SINGH (Bihar): Mr. Deputy
Chairman, I have been listening with a great
deal of care to the debate that has been going
on in regard to the co-operative movement in
our country during the Second Plan. Listening
to the debate, I discovered from the speeches
made by Shri Misra and Shri Deokinandan
Narayan that the picture is such a rosy one
that no one need have any disappointment or
despair, that everything is going on merrily in
this country so far as co-operation is
concerned. These friends have not even cared
t» point out if there are any failings or defects
which have to be remedied. It appears to me
that they have been more concerned with
upholding the position of the Government
than with really examining the whole question
in a scientific and objective manner.

My own feeling is that although there has
been much talk about the cooperative
movement in this country, that the co-
operative movement has made much progress
and all that, really we do not feel the impact of
it. I am concerned not so much with the
figures—which are there of course—as with
the fact that no real impact has been produced
in the country so far as this movement is
concerned. It so happens that I also come from
a village and I can say on the basis of what
little 1 know that there is absolutely no
enthusiasm in the villages which I at least
know personally. So far as this movement is
concerned, not many people think
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that the movement is going to do any real
good to them, maybe because it is
bureaucracy-ridden, maybe because of many
defects, maybe because a large number of
people in the villages are not able to derive
any real benefit. It is pointed out in the
Second Plan report on page 222 as  follows:

"To a large extent, in rural cooperation
the crucial unit is the village. In
implementing the programme of rural co-
operation, there are three aspects to which
speical attention has to be given. Firstly,
credit is only the beginning of cooperation.
From credit, co-operation has to extend to a
number of other activities in the village,
including co-operative farming. In co-
operation hard and fast rules of
development cannot be made and every
step is determined by the experience of the
prople."

"The second aspect is that every family
member should be a member of at least one
co-operative society. The third aspect is
that the co-operative movement should aim
at making every family in the village
creditworthy. At present even in an area in
which the movement has spread most, only
30 to 40 per cent, of the families are able to
satisfy the conditions laid down."

Even according to this report, only 30 to 40
per cent, of the families are credit-worthy.
What has really been done to make the others
creditworthy? With only 30 to 40 per cent, of
the population you cannot really build up a
co-operative "movement because much of the
benefit of the co-operative movement will go
to these few families in a village. My
submission is that no attempt has been made
to tell us as to whether the cooperative
movement has really been able to bring any
benefit to the entire population not merely to
this 30 to 40 per cent, of the village. A great
deal was said about the very great



819 Parliamentary Commit- [ RAJYA SABHA ]

tee for enquiring into

[Shri D. P. Singh.] progress made in this
field; we were also told that the villagers were
very-much happier and better but my own
feeling is that until and unless the necessary
reforms are carried out in the villages, the co-
operative movement will not be of much use
and it cannot be of any benefit to the people.
Land reforms have long been delayed. The
Planning Commission has been demanding that
land reforms should be pushed forward but
have land reforms gone ahead with as much
speed as they should have? In my view, Sir,
unless and until some sort of community life is
developed in the villages, unless and until land
reforms are pushed forward and unless and
until a large number of people in the villages
are made credit-worthy as soon as possible, the
co-operative movement, so far as the villagers
are concerned, is not going to do much good. I
believe that the success of the democratic
experiment which we are conducting will
depend in a large measure on the co-operative
movement that we build up in this country.
Government, of course, is spending a lot of
money and Government, I believe, is doing all
that it can but in spite of all that, the proper
atmosphere and proper enthusiasm is not
visible in the villages or in the cities. Why is
that so? It is absolutely necessary, in my view,
to analyse that, to examine that. I do not know
whether the committee that has been suggested
will be in a position to take up this question but
I think we should be absolutely clear in our
minds as to what the defects of this movement
have been so far, as to how those defects can
be remedied and as to how people can be made
co-operation-minded. If we want to build up a
democracy in our country, it has got to be a co-
operative democracy and you require a proper
atmosphere for a co-operative democracy. You
cannot build it up unless and until there is
enthusiasm among the people. The officials do
not co-operate as much as they should; there is
perceptible lack of enthusiasm. We can
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all see that. It would be an absolutely wrong
thing to shut our eyes to that. What is it that
we are going to do to create this atmosphere
of enthusiasm? ' I, therefore, would like to
agree a little with my hon. friend, Shri
Malkani, that unless the whole structure
undergoes a change, the whole of the
administrative structure, perhaps it will not be
possible for us to create an atmosphere of
enthusiasm in our country. I do not think it
will be proper for me to go into the question
as to how that administrative structure from
the village to the district and again up to the
centre is to be changed. That is a very big
question. At the same time, taking into
consideration what has been said by Mr.
Mishra and others who have been supporting
the Government on this point, it seems to me
that it is necessary for us to do a little re-
thinking on the question. We seem to be very
smug about the whole business; we say that
the targets have been achieved and so
everything is all right and that nothing much
needs to be done.

SHRI B. S. MURTHY: I do not think that is
the idea of the speakers who have spoken
about the achievements,

SHRI D. P. SINGH: From the speeches of
some Members I got the idea that everything
was so rosy and good that nothing much
needed to be done. I want to emphasise that we
have really to think about the whole thing. I
would like to urge that we have to take into
consideration the resolutions adopted at the
conferences of the co-operators. They have got
many organisations, regional and all-India.
They sit from time t0 time in annual
conferences and they consider the whole
question as to how far this movement has
progressed. From their records and from the
resolutions that have been adopted from time
to time, it appears that they are frankly dis-
appointed with the progress made. Now, these
are the very people who have worked in this
movement and they tell us from time to time
that not much progress has been made, that it
is disappointing. Is it any use
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then our saying that the targets have been
achieved and even exceeded when all these
people who are in it, who have given their lives
to it feel that not much has been done, or at any
rate it is not a very satisfactory state of affairs?
I would, therefore, urge, Sir, that the
Government must in no circumstances be
complacent «about it, must not pat itself on the
back and say that it is doing very well. I think it
is not, because the impression that we get—
even when they move, apart from the files, this
is the impression that they will get— proves the
contrary. Not much progress has been made
and there is not much enthusiasm anywhere.
People tlo not feel that the co-operative
movement has made any big strides. Sir, it has
been declared almost from the housetops—our
Prime Minister and others have also
emphasised this from time to time—that the
policy of the Government is to encourage co-
operative farming and joint farms. Joint
farming, 1 believe, has not at all been
encouraged. Nothing bas been done to give
encouragement to the idea of joint farming. So
far as co-operative farming is concerned, that
also has not achieved any success. I would like
to know as to what progress has been made so
far as this aspect is concerned, so far as the for-
mation of co-operative farming societies is
concerned. Maybe I have not been able to come
across figures so far as this question is
concerned, but I would like really very much to
know because this is the crux of the problem so
far as the villages are concerned. I do not think
sufficient propaganda has been carried on to
encourage this idea. I do not believe that much
has been achieved, even apart from the question
of propaganda, in having co-operative farming
societies. I, therefore, believe, as I said earlier,
that a great deal has to be done, that the
progress that has been machieved so far is far
from satisfactory, that there is a lot of bureau-
cratic control, that changes in the law are
necessary, that land reforms are necessary in
order that people in the villages can  become
credit-
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worthy, in order that they become conscious
of their rights and in order that they acquire a
kind of personality so that they are able really
to participate in the co-operative movement
enthusiastically. All these will have to be
done. So far as this resolution is concerned,
although 1 agree with the spirit of the
resolution in the sense that no real progress
has been made—at any rate no adequate
progress has been made—1 do not think any
useful purpose, or at any rate the purpose
which a Committee of the kind envisaged in
this resolution is intended to serve, will be
served.

SHRIMATI YASHODA REDDY: Mr.
Deputy Chairman, when I read the resolution
of the hon. mover of the Opposition, this one
word 'causes for the slow progress of the co-
operative movement in the country' struck me
very significantly. Just now the hon. Member
who spoke said that all the Members who
spoke from this side painted a very rosy
picture. The first thing I want to let the hon.
Member of the Opposition know is that it was
not a rosy painting of a picture; it was just a
mere statement of facts. They may like it,
they may not like it; but it was not a painting,
much less a rosy painting, of a picture.

Siftti BHUPESH GUPTA: It was a rose
itself.

SHRIMATI YASHODA REDDY: Rose is
never painted. It was rose itself;, I stand
corrected. About this mention of the slow
progress of the co-operative movement, I think
it is absolutely an incorrect statement as could
be seen from the figures given to us by so
many hon. Members and also by Mr. Misra
who just spoke a few minutes back. If it is
anything, as Mr. Malkani said this morning in
a very characteristic way, one feels that the
figures are too good to be believed. I for one
feel that the cooperative movement is a
movement which can only be slow and it can
be steady only if it is slow. In India, a country
where the percentage of
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[Shrimati Yashoda Reddy.] literacy is very
small, where communications are almost nil,
where the spirit of co-operation, though it
might have existed in days bygone, does not
appear today, where all sorts of political
parties influence the thinking of the innocent
village people, where publicity is not very
much and where, I am ashamed to say,
corruption still exists, in these days if the co-
operative movement has taken such strides as
it has, I am very proud and I do congratulate
the Central Ministry for all that it has done. As
far as the Government can go, as far as the
laws can go, as far as the hon. Minister could
do from the Centre, he has done. He has
passed many laws; he has amended many
laws; he has given enough allotment of funds.
After all, India is not a very rich country
where you can .

SHRI V. VENKATARAMAN A: Which is
the law that has been passed by the Central
Ministry regarding cooperation?

SHRIMATI YASHODA REDDY: 1 said
amended certain laws. There is the
amendment of the Reserve Bank Act,
warehousing and all that.

SHRI V. VENKATARAM AN A: What
were the laws that were amended by the
Central Government?

#-' SHRr
B.S. MURTHY: The law of moral
persuasion.

SHRIMATI YASHODA REDDY: I say
some legislative and administrative
measures were taken. For instance, there
was the enactment of the Agricultural
Produce (Development & Warehousing)
Act in 1956. Then the National Co-
operative ~ Warehousing Board was
established in September  1956; then
there was the amendment of the

Reserve Bank of India Act of 1955 to enable
the Bank to play a more active role in
the, field of rural credit.

All these things were done not by the State
Governments nor by the hon. Member there. If
all these were not done by the
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Central Government I do not know what it
means. They may not have come under the
name of co-operation as such, but they were
meant only to help the co-operative
movement. And I know the hon. Member
there who spoke so vehemently this morning
is one of the people who have no faith in these
things. He is just one of the people who go to
the villagers and say that co-operative farming
should not be there but all the same he comes
here and says that the Government has not
done anything. (Interruption). Sir, I object to
this. I never intervened when he spoke and let
me have my say. If he likes let him listen; if he
does not like let him go out.

SHrRI BHUPESH GUPTA: We would like to
know from the hon. Member how the
Congress in Andhra Pradesh is dealing with
the co-operatives.

SHRIMATI YASHODA REDDY: He does
not belong to my party and so ... .

SHRI BHUPESH GUPTA: That is why I
seek information.

SHRIMATI YASHODA REDDY: In spite of
all these things the co-operative movement has
developed. And for us to criticise that the
progress of

the co-operative movement has been very
slow, this is not the place because here there
are only the policymakers. The actual
implementation of that policy is at the State level
and for each State the facts and figures are
different. 1 come from such a state that,
with  due respect to the hon. the mover, I
can with great pride say that Andhra is
one of the States where the co-
operative ~ movement has been most
successful. Though my hon. friend from
Andhra from the Opposition side said that the
Government and the politicians there are
undermining the co-operative = movement, [
challenge him and say that if there is any State
which has succeeded—of course, every success
has its pitfalls but as far as
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success has gone I can very vehemently
and with knowledge say that —Andhra
has succeeded very well and I am proud
of it.

SHRI BHUPESH GUPTA: 1 entirely
agree that the Congress has succeeded in
capturing the co-operatives.

SHRIMATI YASHODA  REDDY:
Whether we have captured them or
whether we have developed them, we are
not concerned with the hon. Member. We
are concerned with the real people and if
my hon. friend is prepared to come with
me I will take him to any village and let
him talk to any person belonging to any
party. Sir, 1 can tell you that they ar,
most satisfied with the working of the co-
operative system there.

Apart from that, of course, I do not say
that everything is good; everything is all
right. There are some administrative
difficulties; there are certain delays and
there are certain things for remedying
which the Government from the Centre
can direct the State Government to take
some action. For instance, short, medium
and long-term loans are being given by
the Reserve Bank and the Cooperative
Banks. My personal experience has been
that as far as the short-term loans go, they
are very good. But as far as the medium
and long-term loans are concerned, they
are not very satisfactory. After all, the
poor villager needs long-term and
medium-term loans and not so much
these short-term loans. If in this direction
something more could be done to the vil-
lagers, they will be very happy.

Secondly, especially in Andhra, we
have certain difficulties. In Andhra most
of the landowners are joint pat-tadars. I
just want to point out to the hon. Minister
that sometimes the working of these
things do not go well. Suppose there are
four or five persons who own a patta
jointly. If one individual out of them
wants to get some credit, he is not able to
get it because of some technical or legal
objection. If some alteration in the bye-
laws or whatever they are could
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be made and if the individual member, if
h, so desires, is enabled to get some loan
from the co-operative banks, if some
relief could be given to him, it will be a
good thing. Sir, in the matter of credit, in
the matter of use of fertilisers, seeds and
the provision of other facilities, there is a
great improvement in our State and
people are feeling much happier than
they were before. My hon. friend there
was saying that co-operative farming has
been a window-dressing in Andhra
especially. Sir, I do not know what it is.
This word 'window-dressing' is such a
sophisticated term. Maybe, my hon.
friend who has studied abroad knows it
but the poor tenants of Andhra know
nothing about this window-dressing. If he
comes and sees some eight or nine farms
which are functioning on a co-operative
basis in the Langka area he will see for
himself how successful they have been.
And they are not within four enclosed
walls with only a window to show a rosy
picture. I would invite him to come and
see the working of those co-operative
farms. There ar, however very many
difficulties which we aTso realise; we do
not need a Communist Member to tell us
that we have not done this or that. W, all
know  the difficulties. W, are
concentrating on co-operative societies of
a multi-purpose nature, service co-
operatives and in that field I can tell you
with some knowledge that they are
working very satisfactorily.

One important suggestion I would like
to make here. I do not know whether it
will be practicable or whether it will be
possible.  Now  with  democratic
decentralisation especially in Andhra, I
am just wondering if these panchayat
Samitis could not be made to have
something to do with these co-operatives.
There you have non-official members.
They have direct access to the people and
they know what the people want and they
are the people who will have to give
sanction for these. If that could be done,
there will be much less delay, much less
heart-burning and greater success. One
more thing I would like
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[Shrimati Yashoda Reddi.] to say. In
our villages, the village karnam, I think,
is th. undisputed master of either
rejecting or accepting an application. I
am subject to correction.

SHRI B. S. MURTHY: The village
karnam has nothing to do with it.

SHRIMATI YASHODA REDDY: That
was why I was rather hesitant to say it. |
do not think I have got anything more to
say, excepting that I do not feel that th,
progress, as far as the Government is
concerned, is slow. The progress of the
co-operative movement cannot just be
by a
hundred Acts or a hundred legislations.
The spirit must be imbibed by the people.
It is a slow process. The whole country
better
facilities, better psychology and better

brought about overnight, just

should change and for that

atmosphere must be created.

SHRI AKBAR ALI KHAN:
co-operation from Communists.

SHRIMATI YASHODA REDDY: Co-
operation from the other Members also.
That is most important. Cooperation is
not mere passing of law. They should
forget politics and they must think of the
and help the
Government. I do not think a 15-Member
Committee of both Houses is going to do
much, because there are ever so many
Committees. When I go through the re-
ports, I find that almost every year there
is a Committee. If the hon. Minister
thinks and if the House so desires, I have
no objection, but my own personal
feeling is that it may not be of much help.

principle behind it
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SHRID. P. SINGH: His suggestion will

destroy the spirit of co-operation.
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SHrRl BHUPESH GUPTA; What has
happened to it?

SHrr SHEEL BHADRA YAIJEE; It is

‘'happening everywhere. The Communist
*Expunged as ordered by the Chair. people have not given up this idea.
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SHRT SONUSING DHANSING j PATIL
(Maharashtra): Sir, the resolution is based
on a certain assumption which is too
general to accept. If the mover had put
forward the re- j solution just to assess the
co-operative movement in general without
attributing slow progress to the movement,
!' T think it would have been better. But
since he has taken up a sort of assumption
for granted that the progress is slow, he is
duly replied by the previous speakers that
the targets are fulfilled in many respects to
the extent possible. The progress which is
considered as slow is almost only in two or
three directions, and the majority of the
activities which are connected with the co-
operative movement have fulfilled the
targets that are laid down in the Second
Five Year Plan.

Sir, I need not dilate upon the role of
the co-operative movement and its
importance in the rural sector. It is more
an educative movement essentially than
an economic one, though its aim is to
build up economic conditions as far as the
rural communities are concerned, and in
the co-operative movement lies our hope.
That has been accepted also. But while
assessing the movement, we have to take
into consideration whether we should
sacrifice quality at the cost of quantity
where the emphasis is to touch every rural
area, whether our basis should be lending
for production or whether our basis
should be lending blindly.

Sir, from my personal knowledge I can
say that there are certain fundamental
impediments in the progress of the
movement wheh will have to De
examined. One of the welcome features
is that the Government of India has given
Co-operation to the Ministry of Com-
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munity Development, because it  hai got
an intimate connection with  ail the rural
activities which are more or less similar to
the co-operative movement. Even the
Rural Credit Survey Committee has given
certain criteria as Io how this movement
is to be carried on on sound lines. We
are still groping our way as to whether
we will be able to supply adequate credit
for production and whether increased
production as a long-term plan is going to
be the solution to our problems of
unemployment, and so on, and there
are several other problems which
face us. Then we have to consider
whether we are lending for production,
whether our movement is a
comprehensive one inasmuch as it has
developed in all directions, whether this
is necessary or whether this is lop-sided.
To my mind it is lop-sided insasmuch as,
though there is of course a
development, it is not to the extent
possible and it is only on the credit side.
Even to this day marketing particularly
does not show us any sort of hopeful
picture because the area covered by
marketing is only 4 per cent, of the targets
which we have planned. We wanted to
handle 10 per cent, of the surplus, that is,
about Rs. 1,200 crores worth of
marketable surplus was to be handled by
the cooperative marketing societies, but
the results show that we could handle
only 4 per cent. That means this is a most
difficult form of co-operative
movement to which we have to give the
utmost importance. If we do not direct
our concentrated attention to this aspect of
co-operation, I think whatever  the
agricultural  primary producer produces,
if he does not get good marketing facilities
or does not realise remunerative prices
through the marketing societies, his efforts
will be wasted.

834

Then, Sir, with regard to the advance of
credit, I am glad to express myself that
Government hag done a lot in this behalf,
it has advanced as much as Rs. 225 crores
as long-term, short-term and medium-
term loans. Even then, as Mr. Bhupesh
Gupta has pointed out—and I see the
force of his argument—if production is to
be
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boosted up, the requirements of adequate
finance of the agricultural community
will have to be gone into. Now the Third
Five Year Plan is on the anvil and it is
going to be discussed. It is for the
Community Development Ministry to
pull its weight and see that adequate
resources are made available to them so
far as the credit side is concerned. If that
is not done, the spirit behind the
recommendations of the Rural Credit
Survey Committee will only remain on
paper. The report says that finance should
be linked to credit-worthiness. The real
difficulty in the villages is between the
'haves' and the 'have-nots'. Such of the
persons as have landed property can
alone be members. No other persons will
get help, but they alone can get the
advantages of the society. With regard to
the other persons belonging to the weaker
sections of society, the Scheduled Castes,
the Scheduled Tribes, and so on, nobody
will stand surety for them, and that is a
problem which the movement will have
to face. If that is not touched in the Third
Five Year Plan, then our cooperative
movement is a movement only for those
who have got some property, and the vast
mass of humanity is excluded from its
operation.

The third point which I stress is that the
co-operative law must be made somewhat
flexible and uniform, and model bye-laws
should be made for uniform application
everywhere, because this being a State
subject, every State legislates according to
the conditions obtaining in that particular
State, but this is a movement which is
above party lines. Mr. Bhupesh Gupta and
some other friends in the Opposition might
have tried to bring the party in power to
ridicule. I think this is one of the purest]
movements where all sections of society,
all opinions and all parties are duly repre-
sented. The only condition Is that they
must be genuinely interested in that. I have
seen a number of organisations where
there are Communist trends, where there
are very staunch Communists. There
are Socialists; '
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there are Congressmen; there are Jana
Sanghites and so on and so forth. But in
actual practice, it does not in any way
hamper the working so long as they are
genuinely interested. But persons who are
not genuinely interested will always see
politics in it. I have tried to read some of
the salient features of the American co-
operative movement and one of the things
which we can take advantage of is that the
role of their societies is only confined to
lending, and to certain activities if they
are multi-purpose societies. But as far as
the central financing agencies or the
central  co-operative  societies  are
concerned, their only work is to lend and
it is not one of their duties to see that the
use of the loan is made only for the
purpose for which it is advanced. As we
see, many a time people, due to poverty,
utilise these moneys for some other
purpose because they are in a distressed
condition and there is no scope in the bye-
laws of the society to make provision for
such a thing and they have to see to the
rules which are obtaining. That is, theie is
not some sort of provision to help a man
when he is in distress, for example, when
he is required to spend for the health or
operation or education of his child. They
do not take into consideration all these
realities. But they take into consideration
what his property is, what his solvency IS
and how much they can advance. Now, if
the spirit of the Rural Credit Survey
Committee's observations is to be taken
into consideration, we and our co-
operative movement will have to note
these realities that for distress conditions
we must make certain allowances and see
that whatever is the money that is
available for production is utilised for
production purposes only and repayment
is adjusted. Repayment of the money is an
important consideration in the co-
operative movement and it must be
regular and genuine. But what is the
nature of repayment here? It is only a
paper adjustment many a time. I belong to
a district which has the advantage of
being the pioneer in the co-operative
movement under the rural credit scheme
and even there, the evaluation
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reports says that there is only a lopsided
activity on the credit side. It is not
necessary that their activities should be
only in regard to the credit side. Mr.
Bhupesh Gupta has not suggested any
particular item in this regard. There are a
few items like the marketing aspect. If he
had really wanted a sort of probe into The
matter, he should have suggested some
sort of machinery and we would have
welcomed it, but he is not facing the
realities but only casting a slur that the
movement is slow, and to say that its
progress is not enough is something
which is to ignore the realities.

Sir, I come to the American example.
The district co-operative bank or the apex
bank there has got, in addition to the
responsibility of advancing loans, also
the responsibility of production. Funds
are given to them by way of trust or
handed over to them for -efficient
cultivation purposes. For efficient
cultivation of the production, besides the
natural agents of land and water, capital
and labour are the most important things.
For want of capital, there is no efficient
cultivation. So, this particular item is
supplied by the banks and they take over
the management of the farm and they
contribute to the increased production.
Here we are not taking into consideration
that rule in regard to co-operation. We
are trying to have a sort of agricultural
plan for each village. Whether that
agricultural plan has been taken into
consideration in the context of the avail-
ability of adequate capital is a point
which the planners have to think about.
Of course, they have not given out any
suggestions as to how the movement will
be concentrated or directed towards the
boosting of production. We will have to
take that line. Ultimately more
production alone will cure some of the
ills which are longstanding.

As far as membership is concerned,
only persons who have got a sense of
service, loyalty and discipline should be
members. A number of people join the
co-operative movement in their
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enthusiasm but they do not take any
effort. What do they do? They are merely
members. They do not sell the produce.
There comes the ques-' tion of loyalty.
Here is a movement which is based on
voluntary cooperation and where there is
a mutual obligation—one for all and all
for one. So, if this is not taken into
consideration, we will not be able to build
up the resources on a self-reliance basis.
Enforcement of discipline or loyalty to the
organisation is not forthcoming. I think
the mere increase in numbers is not going
to solve the problem, but it will create
more complicated problems and it will be
only a sort of movement in the hands of
persons who do not have any regard either
for truth or loyalty or spirit of service or
sense of discpiline. That is the point
which I wanted to urge very emphatically.
These things will come in our way of
expanding the co-operative movement
and increasing its capital.

The other important points which I
want to make are that the development in
the direction of processing and marketing
societies, industrial cooperatives, labour
co-operatives and  consumer  co-
operatives is not satisfactory according to
me. There should be a more concentrated
attempt to revitalise the societies instead
of creating new ones. There are the C &
D classes of societies. I agree with Mr.
Gupta that until and unless you revitalise
these societies, it is no use creating new
ones. The third point is that in the case of
overdues which naturally take the society
into  liquidation, Government must
examine the question and the interest
which they recover should not exceed the
damdu-ppat as We generally call it, and
damduppat should not exceed. This
principle is not adhered to. If this is
adhered to and if it is made a legal
obligation on the society that they wiH
not recover beyond the real damduppat. I
think many of the societies will be saved
from the status of liquidation.

W W W (v o) 9
waafy wEEE, 7 wam W oy
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SHRIMATI T. NALLAMUTHU
RAMAMURTI: Sir, in the resolution, as
it stands, there is a reflection on the
Government that it has not made
sufficient progress in the co-operative
movement in the country having regard
to the recommendations contained in the
Second Five Year Plan relating to
development cf co-operation. Now I wish
to tell this House and my friend opposite
that ours is a vast country with many
States and
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with many circumstances prevailing there
and yet the movement has proceeded
apace in the recent past and it has
proceeded so very rapidly in the last ten
years, as has been reported, supported by
an array of statistics, by my hon. friends
here and the Ministry here. That is a great
credit to the movement and there is no
derogatory factor in such a movement.
Sir, any movement that is taken on such a
vast scale is bound to proceed slowly as
care and caution has to be taken to see
that it goes in the right direction. I do not
know, Sir, if our friend opposite has
visited the South and seen the many
smiling villages and the happy rural
population.

SHRI BHUPESH GUPTA: Yes.

SHRIMATI T. NALLAMUTHU
RAMAMURTI: That is the result of co-
operation. Co-operation is not a new
venture in our country. It had been there
from a time long past, in our various rural
governments, panchayats and other
organisations, which had made our rural
population the rulers of not only our
country but teachers to the rest of the
world, and as such they have got all the
elements that would go to enhance the
movement. It is to make them go in the
modern way that we are attempting to do.
Sir, I would invite the Member to see the
villages near the Cauveri—Pandanallur,
for instance, where gigantic associations
have been formed, and I found great
enthusiasm and zeal for such a move-
ment. I do not know why our freind, the
mover, asks for an inquiry committee of
both Houses of Parliament to be
appointed to go into the causes for the
slow progress of the cooperative
movement and report. It has become the
fashion of the day, it seems to me, to
appoint such committees. I do not know
how many of them know exactly whether
paddy is a crop or a tree, whether they
"have come in contact with the actual
villagers and known all their various
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problems. I do not know whether they
have contacted the so-called illiterate
peasant cf our country. Literacy is not the
end of everything. It is not the goal to
everything. Our peasants are full of
wisdom. They have conducted business
of agriculture and production in such a
manner that we have not suffered from
want for many ages and our grains had
been carried to distant lands. Now due to
various circumstances we have to speed
up production alongside industrial
advance. Probably we have encouraged
industrial production at the expense of
agricultural production, and that is why
the co-operative movement is necessary,
the service co-operatives are necessary
and cooperation on all sides, with a multi-
purpose character, is necessary. We have
worked in that direction and Madras
along with Bombay and other States 'led
in this matter. It is not a question of
literacy or illiteracy of the peasant. True,
the farmer has to be helped in many
ways. He knows what he wants, and if
given help in proper time, he knows how
to set about co-operating with others.
After all, the joint family system is a
tradition in this country. Therefore, the
spirit of co-operation is not a new spirit to
the farmer and is bound to go on.

Sir, I have seen the happy sight of
panchayat organisations. I have spoken
to peasants; [ have seen their farms. I
have also met the Inspectors and the
executive officers. I have gone through
statistics and I have found that the
movement is going on apace and is
bound to be of great help to agricultural
production.

Sir, something was said about loans not
being given on the basis of production
but only to help the agriculturist to
purchase necessary equipment for
cultivation. Even there our Government, |
think, is the first to have advanced loans
on the basis of production in order to
encourage production. I hope I am right
in saying that.
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In the villages that I had visited no doubt
there were certain shortcomings, as stated by
our friends here—many of them farmers and
others interested in farming—viz. certain
things were not done, in a hurry, in proper
time and, therefore, there' was lack of co-
ordination between one fac cor and the other.
But I should say that for this lack of co-
ordination the Congress or the peasant is not
responsible but interferences and unhealthy
propaganda from various other elements in
these villages, which our friend has to probe
into. These elements disturb and disrupt the
whole organisation. In some case party
politics, party propaganda has deterred the co-
operative movement to a certain extent.
Production ot foodgrains is a national concern.
Here no politics should enter. And for an
intelligent Member of the Opposition to say
that the Congress is using the subject as a
weapon does not, I feel very sorry to say,
behove. In this venture at least, irrespective of
our political affiliations, we should co-operate.
Through this programme the whole nation gets
.food, all Mem'bers get food. I hope that the
hon. Member will consider himself as a true
and loyal citizen of the country and see that
co-operation, first and foremost, is brought
about in this venture among his own people.

I would like to mention here that co-
operatives are there for agricultural
production. But 1 would suggest in this
connection the establishment of women's co-
operatives. Wherever 1 went, I found that
there was a large scope of employment of
women in various directions, for example, in
the production of articles of arts and crafts.
The production of such artistic things would
not only add to the national income but also to
the prestige of this country that has stood us
high in the eyes of the world. There are
various things but I would mention only one
little instance in this connection. I went to
Karaikudi and Tiruchi areas and some other
placesin the south—Madras State—and
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found that there was vast scope for basket-
making as a  cottage industry, baskets
woven by  women there. Literacy or
illiteracy has nothing to do with this. The art
has descended from mother to daughter. It is
their leisure-time  occupation. When 1
went to  Australia, which I visited recently,
I took some of these sets of baskets there,
baskets coming one out of the other, not the
usual white but coloured things with so
many patterns—of deer, tiger, bulbuls,
birds and so on—not painted but woven
with hand. 'It is a magic', they said. When I
told them the cost of these baskets in our
country, they almost collapsed. They just
collapsed, I tell you. They could not believe
that it was only a few annas worth in our
country. [ took these things because they were
light in weight. They had so much praise for
these things that even today they write letters
of appreciation to me about these baskets and
other things of art. My purpose in mentioning
this little thing is to show how much scope
is there for these varied cottage industries
among our so-called illiterate village women.
If you like, youcan open an art school
or college for our girls, butthey will
not learn it so  quickly since among our
rural population this art has been so saturated
in the very nerve and fibre of their existence
that they have become experts in that art. Such
traditional art should be encouraged and
not left to die out. They can be trained to
create centres on a co-operative  basis.
Their produce can find a wide market not only
throughout the length and breadth of this
country but even abroad. I do not know if
the North knows the beauty of this art in the
south or the South knows what is available in
the north. Co-operatives,  through proper
markets, will help in bringing the things
produced in the south to the north and vice
versa and to the rest of the world.  This is
only one instance. I would Ilike the
cooperative movement to be carried into
the homes of these centres of art and
culture and such artistic and cultural
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objects should be taught to all the people who
are willing to be taught and those products
should be taken to the national and
international markets. I say this not only from
the economic point of view. It would of
course bring further income to the families but
from the cultural jjoint of view also it wiH
enthuse these people to go ahead with paying
more attention to such artistic creations.

Another point that I would stress is that in
these cooperative societies I do not know
whether many women are made to become
members,  particularly in  agricultural
cooperative societies. I would like women also
to be called in and their counsel taken in
running these societies. Now I would like to
know why this Central Enquiry Committee is
necessary. In my opinion it is not at all
necessary. How can Members of Parliament—
especially when many of them are not posted
with first-hand knowledge of the vast spread
and variety of villages in India—sit in
judgment and give a report? Tt will all be on
paper. Therefore 1 wish that not only in this
respect but in many other respects as well,
such Committees from up above will not sit in
judgment on the actual day-today problems of
each State where the States are experts, where
the rural people are experts; otherwise it will
spell disaster to the cause.

I therefore oppose, with all the strength in
me, this Resolution, for one thing, that I do
not agree that there has not been progress, for
another, I do not agree that there need be any
Committee to sit in judgment on the rural
population who are experts in the field and
who are well qualified to be the counsellors
and the master, of the co-operative movement.

MR. DEPUTY CHAIRMAN: Shri Mathen
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SHr1 BHUPESH GUPTA: Is the Minister
not speaking?

MR. DEPUTY CHAIRMAN: There-are still
some more speakers.

SHRI JOSEPH MATHEN (Kerala): We have
heard the speech of our friend Shri Bhupesh
Gupta who< moved this resolution. It is
admitted that there is progress in the co-opera-
tive movement in our country but according to
him, the progress is slow. I do not say that the
progress of the movement is dynamic but still
the progress is satisfactory and we can
definitely claim that there is good progress as
far as co-operation is concerned in most of the
States. Of course-I do admit that there are
certain weaknesses in the activities of co-
operative societies at certain places. I wish Mr.
Gupta is here 'or a few minutes because 1 will
be speaking about tlie co-operative societies in
Kerala. Hasty measures to develop co-
operative activities have proved detrimental to
the development of cooperation and we have
seen what hast happened in Kerala when the
Communist Party was in power.

DE. A. SUBBA RAO: What is happening
now?

SHRI JOSEPH MATHEN: I am going to tell
you. In order to uplift the labourers, all of a
sudden, the Cooperative Department was
instructed to form a Tappers' Co-operative
Society but actually the membership was
extended to Communist Party members and
these tappers were tapped for the benefit of the
Communist Party by the then Government
with the connivance of the officers who were
Under pressure either by threatened
victimisation or transfer to distant places. Here
again labour cooperatives were formed in the
Kerala State by saying that it wag for the
development of the heau-load workers.
P.W.D, contracts were given to these societies
without calling for tenders and on contract
basis such
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works were handed over to these co-
operative societies. But the head-load
workers were treated as only head-load
workers of the society which was actually
run by the Communist Party workers.
Thes, head-load workers were paid Rs. 1-
12-0 to Rs. 1-14-0 when ordinary
workers were given more than Rs. 2/- in
the State and they were promised more
after profit was gained by the society. But
actually what we have seen is that during
that regime the Communist Party leaders
who had registered pocket societies, had
constructed mansions, purchased cars and
were living luxurious life sending their
children to various distant - places for
higher education. The position of the
labourers still remained the same and
there was no progress. Not only that, they
were brought to a more miserable
situation because of the activity of the
society. Formerly those persons who
were not brought under the society could
claim better wages through str kes and
other direct action but they were told that
those societies were for the benefit of
labour, and that they should not fight
against them. So they had to keep quiet
for long, till the Communist Party was
dismissed from power.

So I say that we should not b" hasty in
taking action to develop cooperatives. It
will take its own time for development
because it is a slow process by which we
expect to establish soc’al'sm here in our
country. Thank you.

SHRI SUDHIR GHOSH: Mr. Deputy
Chairman, I do not wish to inflict on a
weary House a speech at the fag end of
the day. I shall restrict myself to a few
remarks. While I do not see that any
useful purpose will be served by
appointing such a Committee as proposed
in the resolution, and I do not support it, I
think it is a good thing that the House was
afforded a* opportunity to talk about such
a vital subject. What is wrong with the
cooperative movement in India is fairly
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well known. Even in to-day's discussion
from all sides of the House it has been
pointed out what are the things wrong
with the co-operative movement in this
country and why it does not even deserve
to be called a movement because it is so
sluggish.

In recent times, two admirable surveys
have been made for those who want to
know about this movement and its
difficulties. One was the Rural Credit
Survey made by the Reserve Bank of
India and the other was the report
prepared by the Vaikunth Mehta
Committee known as the Committee on
Co-operative Credit of which I have got a
copy here. If it is the purpose of any hon.
Member to throw stones at the Minister
of Cooperation, he will find a wenderful
quarry here from which he can pick up
any number of stones to throw; but that is
not my purpose. It has been very rightly
pointed out by hon. Members from all
sides of the House that in order to help
the co-operative movement to take roots
in the soil and in order to make it
something which Delongs to the people
and not to Government officials, it is
necessary to create an atmosphere in our
rural communities so that there can be a
healthy growth of co-operative activities.

In order to create that atmosphere, it is
obviously necessary to arrange for some
pre-conditions. It has been rightly pointed
out that land reforms legislations enacted
by the State Legislatures in many cases
have not been given effect to with the
result that there is a glaring disparity bet-
ween the 'haves' and the 'have-nots',
between those who have large holdings
and those who have small holdings and
these dispari'ies create a situation in
which the co-operative movement is
difficult to promote. The difficulties in
regard to the credit mechanism in our
rural commu-niies have been pointed
out. As has been pointed out by hon.
Members not mare than 30 to 40 per cent,
of the famil' es in a rural
community
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[Shri Sudhir Ghose.] would be
considered credit-worthy and if you are
going to give credit only to those who are
credit-worthy you are not going to get very
far in the promotion of the co-
operative movement in our situation.
India, for instance, is a country ~ which is
not always considered credit-worthy
but it is considered by more prosperous
countries to be aid-worthy.  If India is
considered to be aid-worthy, and if the
more prosperous countries of the world
g've her  aid, the aid-worthy country
will tomorrow become a credit-worthy
country.  Therefore, in our rural
communities  also those rural families
which  are today not considered
credit-worthy should be considered aid-
worthy in order that we can

make them credit-worthy tomorrow,
and unless that is our approach to the
problem of making credit available to
rural communities, we are not going to
proceed very far in the promotion of our

co-operative movement. It is well
known that when credit is available,
technical advice is not available,

marketing facilities and supplies are not
available and an adequate machinery for
the co-ordination of all these services is
absent. Now, [ need not go into
details; all that has been repeated in this
House again and again. It is not enough
merely to blame the Minister or the
Government for the failure to produce
what we had hoped for from the Co-
operation  Ministry or the Community
Development  Ministry. It is our duty to
make one or two  constructive
suggestions  here  and there for what
they are worth if the Government will
consider them, and the small suggestion
that T have to make to the Government

is this: If you are going to promote
the co-opera iive movement by
organising Ministries, a large = Ministry

at the Centre for Co-operation or
small Ministries at the State level, you are
bound to come up against the difficulties
which have been repeated here, namely,
that the movement becomes bureaucracy-
ridden or politics-ridden, and my
submission is that in order to
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make the movement free from both these
two things, w, must try and buiid up
this movement from the bottom
upwards instead of from top downwards.
Gandhiji used to talk about a
cooperative ~ commonwealth of villages
and he used to talk about building up
leadership, building  up communities
which threw leadership upward Irom the

bottom instead of leadership being
thrust from top downwards. If that is
our objective, then we should aim at
building up apex co-operative societies
on the foundation of the primary

societies and then unions of co-operatives
at a suitable level, and to the co-opera-
tive unions we should try and delegate the

authority that today belongs to the
Registrar of Co-op
erative Societies.  Under the law, the

widest possible power is given to a civil
servant who is in charge of the co-opera-
tive department of a State, and if one
examines the law and examines the
details of the power and authority
given to  that official, one sees that the
law is meant not so much to promote
co-operation but to discourage co-
operation and there is no reason at all
why we should not be able to trust the
collective wisdom of a co-operative
union consisting of men who are directly
connected with the movement and the
details of its activities in the rural
communities instead of depending on the
wisdom of a civil servant who has no

organic relationship with the
movement itself. If w, can arrange
for that transfer of power and authority

from the Registrar to a union, then we
should aim at the State level and at the
Centre, instead of Ministries, to build up
some sort of comm'ssions. The
University Grants Commission, for
instance, is a very admirable type of
organisation which without interfering

with ihe activities of Universities which
are autonomous organisations,  without
destroying their initiative, = makes

available to the Universities on behalf
of Government such items of financial
and other assistance as they may
require in order to promote their growth.
Simi-
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larly, it should be possible to promote at
the State level and at the Centre
commiss'ons consisting of  men who
have a life-time's experience in social
work and in particular the promotion of
co-operative activities in v

illages both in the field of agriculture as
well as in  che field of industry.
Commissions consisting of such men, if
they are given by an Act of Parliament,
the neeessary authority and freedom of
action, they should be able to provide the
necessary leadership instead of interfering
with the actual working of the unions in
different States. Similarly at the
State level also, instead of introducing
Ministries—if you have a Minister then
you have his Secretary, his  Additional
Secretary, his Joint Secretary, his Deputy
Secretary, his Under Secretary and
all the rest of the paraphernalia and
human nature being what it is, these
empires have a tendency to expand—
instead of building up these empires for
political people at the Centre or at the
State level, I suggest that Government
might consider this question of
organising co-operative commissions
on the lines of the University Gran s
Commission in order that they can watch
the movement, in order that they can
make their wisdom and advice
available to the movement and do not
become too much of an organisation
with all the evils and red tape of an
organisation.

These are the few brief remarks I have
to make.

st qfe wTo wwWIW (WETIRE) -
ITHATT REMEA, T ST GEAA BEIT
seqfaer arg grew F avwy wrg #
T A EATE & I gfez ¥ S g
A arT aE & gfer & 17 wear
&Y & ) Flt A faet 2 & wo sgem
AW WY AN F AR AIAT GG
AT AT T FT §F T TG 94T
¥ I(AAT 48 ITHY g7 T AT WrEA
Z | af & mg S § o gare AT
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Fomefess & ari ¥ 9ga g7 w G
2 Ay T are § 7 awwt 1 w9
ymor # ogErn g ) fedim g dfg
AT H T A HEHI qeqrAt
#1 a3 F fod fora woet 0 @ 79y
TR wAT U ALY, Tg qaw A § |
HaE F Ay w7 gt o anfaw
#ifer sgary T FY g FTH GqE
& 91 20 99 1 A7 T4 7 AT
S ¥ A€ 7% v fear & ) o nay
gt fr Aerge Figw #r gEE WK
Ao FAeude FiEE T gETE SE
o & fr wgwrdt T @7 wWrErEE
&4 @Y W@ & TOET gW |iEy f a7
T T 39 @ § AW AT TF g A
quT et JEY FrAT 4 aF W Ay
FIW T APAAGA € | 4 AT AW
TIHTE A w1 AT § w9 a9 waw
Ffeat frgaa 41 7€ & | 79 oF @l
el w1 frggr & 7 o 7 wea
& 399 € WM A9 drm it
T AT TE AT TEE @
& 78 7T W= E

@ weam ¥ frdw gwanfes
HEATAT F7 3509 F | gH FEAr g
fr g% 9 @ i & #  gufa
g€ & | gt UW WY Aiew wEa
naT & 39 waw gr B ogeys-
Y& F W aF ¢ oy wre grafew Ffy
TEATA ATAT A WYT IAFT "ger
HeT {3 FEed f7 ) 9eYe-Ys A@v
¥ A7 TEI 000 HEAM WL % qiFe
os FAAE T qE E | HEAFET 9fc-
I %9 W WY TEAT & | T OH 98y
Tear Tfsrezd g § AT 3 g gy
AYEr &\ Y afoarr & waer wl wie
7= 47 #7 waz faady <@, wier afe
m # feord d T AT ¥ v o A
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[t Tte 1o TroraT 7]
T frerr ) ®@z v awfywr-
fars Wz weT T 9 Ay FxAade
g a7 grafor a1E 7 ot © otz =
ATE &Y [T Ry WA 4Y | 07 WAR
tee-ys ¥ fasn ¢ ar € ) W
arifesy WAtz & gafy & R
A vamar g€ | @@ fraow ¥ fad,
AT 1 €2 vaq ¥ fad, emarraei
it arge ww & A3 mgErd et
Y wag &t o @ § ) 9 a9z ofomm
T 4% oy fF o am & g, ey
ufefadts = s ¥ & fag
Ferqer afuweacA FTATTLNET WTEH 1aT
FILAT Y ATAT L8Us W I
g€ &1 qeue Y A § Fawar §
o ofceg gf ofv sud gz & a0,
faY. wYafem aftag Fry wEFrd gvar
# 3 7 Foea P mar e A W
ag wraw gem fosmar & sarEr @
qEETQ aex AT ArAew w7 @ & |
FfeT AT 7w Frary ¢ Fr a7 I 30
Y, s ¥ & sreow aff Y @ @,
ag ferras #r arfr & g mifgw
fifr oo fra fazd & afr &) o
vt ¥, gre wiTE fw A2
frrm Fvorefear &g |

arg & ary zArt wAe 3 @ 8
f& w2 ArErTT ST W At ) wEETdr
Aer gTE WAt Yo A w | Fafew wrar
# 17 qovrdy =1 % 7| fre 9w T
w1 ofr w3t ¥ faars Freer 7 ar )
qIA F oA F A7 gArdt qIEwe a9
g=3 17 & 71 w7 7 & A wrdr
frat & g 7% ws3 oo ¥ 57
g afwa gort serfme arf ax
N TONT ¥ & AT, A T OF
firy w1 7 #1E fror e A AAF o
fotegaa @@ &t 39T AwET 9%
TR
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oft sfrewr vt 0 fer gYfr 2

st qio 1o TRRAw ¢ gh, St
gt # 1 37 7 gwriw 1fafy w37, 0@
BT § ) WA § wEw wafwar
FHAY ax | foema srafirat & wafeat
TAT AR & AR AN | T AT &
Fg W E &z oF foars a7
& Pr arzg wdy a5 | g9t w1 oW
q1 1 Ty 78 F w7 wgw 97 8,
T A AT § N FEd § 7 &7 @
& a1 Af A 7 Y Ao,
Fam g | ofes w1 T

M F TOR A o a4y fiF AR
WA TAAT BT WIEAT G WY
wiferar 1 Y & | o4 a% 17 wew A
O A A TEA a9 aF qg oA w
T e | wEa fafw s o=
ATt A o Y § ) gy wiEreA
ol 5 @1 § 42 vy wowr 0 fafaw
& | YT wrarefeay aty # derae
A T WL TOT GO w7 fear @A
&1 g 7Rt & F @ sy &Y
g o (et st @ ) gt
far et waen 3 fasre 7 @ W
g ®1 fwfr 7 fedr a ot
Fa § | 1% 2w At aqiradt w1 @
T F1 AT AFAA w7 FArAm g &
F Fo w1 At At gy o oy &)
Fraroifea e ot wfy % AT
#r ot ft I faeafaaem & foeo
F F @ATAT T T AT &7 @TE
FHH AFAAT AT T AT A Wi
TAAT FT AR R

g, o9 § §9 guE TOE
WA TEAT WA F 1 Wi {@%e
# guq A & afad waw g9
uF Gfgare farmer ¥ qemar av | swa
F% uw fawrfat &1 4 for#t & 3v
#YT 39 TAT & 97 Faw f
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34. This Seminar further recommends that for preparing plans of the welfare
Scheduled Caste members must be givenservices for the Scheduled Castes,
preference and priority for the distribution or Schedulde Tribes, and the weaker sec-
allotment of Government lands or other private ions of the village community. It was
property taken over by Government in excess felt that this would provide additional
of the ceilings fixed by law. assurance to the weaker sections,

hacidac aivina enacial atteantinn ta thair

37. The Seminar further recommends to Fafq fFa+ &1 awavw &g & Hfesr

the authprltles to encourage and. es.tabl.lsh Fa, & are i 9% FT aET §' \
cooperative farming, cooperative distribution

and cooperative supply societies for ¥ WTAAT § WTHTT FIEA T&T FT T

agricultural produce as well as for & oA ¥ &7 gdETT ga bor:
manufactured goods at all centres by giving __~ - e = L.

special facilities or grants. e e A fer &

a0 #® o IR wwe # @ AT

Frawmfa Wiy, # oTOH AHA prferer Y gAF Ford F qereng qW0E
FEIAA Ty At WA FEE  gry g9ee AT Uw ferer B i—

At e # EQ @ wey fnf "169. 13.1 There should be no

# ¥ g7 o AT AT E | A% T
#1 ara g fF 9 9fr wdrg agwt 43 €,
¥ Frga wYT i avEa | &y w7 e
ars &t FerfrEr & oAty § oo
qTEEH A¥ET § § IR qomn § o

a'tempt on segregation, but special
attention should be paid to the needs of
Scheduled Castes and other weaker
sections of the community.

All Block funds should be so
expended, that there would always be

the consciousness of doing the best
"Need jor special attention.—The possible for the uplift of the weaker
Conference accepted that there should be no Sections.

attempt on segregation, but it recognised A block level sub-committee should

that special attention had to be paid to the be formed with majority of the

needs of Scheduled Castes, Scheduled members from the weaker sections for

Tribes, and weaker sections of the preparing plans of their welfare
community. services."

% e IrerAfr wdEy, 7 At

It was resolved that all Block fundsw ofT o9 ®TAA TEAT WE

should be so expended that there would , . =
always be consciousness of doing the best ¥7¢ HTET 2l § fe oy wdrEg T §

possible for the uplift of the weaker syw sama FF |

sections."

et 4w a7 & 5 ol g
A aw%‘-?ti e éﬁ?{#jﬂ'ﬂgﬁ' 1 A
Ty gq & ST TR AT AT A
; i fex qrargdt & st adY fowmr go a9z
st gio ate uptw : #d iwT %‘ru’rm:amwaglge’tﬁaﬁﬁ
wFora w4 Fegfadr 3 u’h:mi:%w‘tt ;.ﬁ
"t was resolved that a sub-committee 1 7¢Y famar & | &zma ¥ &2 g1 4
should be formed at the block level with s3r e #1 Fal 721 foear & | 7 7w

jority of th bers from th k ; :
Isl:cut(i)(;z of the members from the wea erii’l‘ﬂ‘(, H;IER. g, g, TR,
fmerch T | T &7 9 TE §F

st SitadT A ¢ HTOET "aEd
o R FE 7
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[ =t oo ATo Tradtsr |
AFF IR FAKTAT WAAFAT F |
AT FATH T ATET WY ATH AT AL
71 faT sy & T 7 AT BT A4 fivera o
qTFT FY 39 @ 97 frare w7 A
qEAEEA 8 |

AT @ 7 78 wEAr Twa g
qZEIC & A 9% A1 4 =7y s
&, F ordfra amt 1 7 faord 7 1 g
agi A 9T A AT FH T F T
FTHATT FFT AT § | w=A uEw ¥ Sy
Anr it ¥ @E § W aftT o FTe
F7H § I FITATT Fgl AL | T
TE § Wed 92 WL ATYT F awan 7
A AR TR T FW F7G § I DE-
76T FET ATAT & AV FATE J&T FIHAT
I AT E | IR @F rfT F oA
mifer & AT sAraEe fagges A
FTWTE | AU T A 2 F o T
1 Ffr w7 F faT a0t & qewras
¥ sarar wagrmar A and wrfer |

(Time bell rings.)

AT AT A a7 2 g A
1 &7, da, gt W i & A o
AT FTRT HAT e wrled | w99
T I AL W FAT A3 fFAT Ty @
T ITF ATIEAT T UL EAT £ |
AT AT @il Sidd § F gATe qie
qrEA A% FA@ F 1T T & AR
T & a2 ¥ 947 a1F WA & | qafar
{0 37 FRT 91497 2 fF Tig & s
W IFTE R, IAR A9, 39, g AR
oy admy ¥ 7 s & s
s7a1 fgar srar wrfer

AT A%, T # A A
wrfEy By & 99 F 4% &r wra-
e wifar & wwa G a5 f 2
qA Arar & 3@ & S fiwe dea
& IR AT I § wqvRT v fear
AT | ZATE A Ava wofr oAy 2, ofr qfa
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arga WY arferariedr FFed aEa ™
AT 3w e 30 | mft gare miEar-
Hady =y avga F A Ay fror o
oo wd ¥ are ¥ aThr AW 9
w1 ST @y AT § & g fer am
AT | IFEL A TR gEEeT ¥ TR Sy
ATT aAens W7 gATE ATSAT BT THY
Zo ZAT | A W H IRF o W
& faq g FT € )

DR.A. SUBBA RAO: Mr. Deputy
Chairman, I am sure that everybody in this
House agrees that our entire economic
development is mainiy dependent on the rapid
expansion of the co-operative movement.
Today if agricultural production has not kept
pace with the expansion of industries, in my
opinion perhaps one of the main reasons is the
slow progress of the co-operative movement. I
do not say that there is no expansion of the
co-operative movement or there is no progress
in the co-operative movement. Ther, has heen
considerable improvement after
independence. 1 do agree. But is it
commensura'e with the requirements? I am
sure that even the Minister will agree with me
that he is not satisfied with the present
situation in the co-operative movement. It is
of the utmost importance that our co-operative
movement should progress rapidly, so as to
enable us to improve agricultural production
as well as industrial expansion. I am not one
of those who agree with some of the Members
who suggest that the co-operative movement
should be slow and steady. The progress of
the co-operative movement should be rapid. 1
do know that th, Minister in charge of the co-
operative movement is taking great interest in
the expansion of the co-operative sector. But
in spit, of his best efforts, in spite of the good
propaganda about the expansion of the co-
operative movement, there is some'hing
coming in our way, which impedes the
progress of the co-operative movement. This
Resolution is for appointing a Committee of
Members who are well, versed in the co-
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operative movement. I do not at all agree with
Shrimati Nallamuthu Ramamurti when she
says that this House is not competent to go
into the question of the co-operative move-
ment and that there are Members in this
House who do not know anything about the
co-operative movement. | am sure that many
of the Members who are present here are
quite com-pe ent to go into the question of the
co-operative movement and suggest ways and
mean, for its improvement.

SHRIMATI T. NALLAMUTHU
RAMAMURTI: 1 said those who had not
been to villages and those who have had no
con act with the farmers were not competent
to go into the question.

Dr. A. SUBBA RAO: This resolution
seeks to appoint a Committee of both Houses
of Parliament and when this House appoints
the Committee, it will take care to select such
of those persons who are defini-ely in the
know of the co-operative movement. I am
really sorry that she has passed such a remark
that Members of this House do not know any
hing about the co-operative movement, and
do not know anything about the rural sector.

Now, Sir, there must be something coming
in the way of our co-opera-tive development.
What are the reasons for the slow progress?
We have got to go into the question. In my
opinion, there are a few factors which, if we
overcome, perhaps in the next decade the
progress will be much faster. One of the main
impediments in th, way of the expansion of
the cooperative movement is the lack of land
reforms. It is my opinion, having had a lit .le
experience of the cooperative movement. |
have been the President of a Co-operative
Town Bank and I am a member of other co-
operative societies. Wi h my limited
experience I feel that lack of land reforms,
lack of security of tenure, comes in the way of
giving credit to the peasant. ~ We all know
thatit is
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really difficult to get repayment, > n-less
there is some security, unle:s he is credit-
worthy. But now are you going lo judge the
credit worthiness of a peasant today? After
all, if he has not go' security of tenure and if
he can be evicted tomorrow wi.hout any
cause, how can you advance any money to
that type of peasant? That is the problem in
our socie.y. We could not advance enough
credit to those peasants. Even if we had taken
the risk and advanced money to .hem, I arn
sorry to say that in the case of certain
persons, when the time came for recovering
;hat money, we found that there was nothing
there. So, this is the problem. Unless ,
comprehensive land legislation is enforced,
there is a limit to the expansion of the co-
operative movement.

The next defect in the co-operative
movement, I feel, is the limitation of co-
operative societies to a select few or a small
group. In respect of many of the socie.ies,
which I had occasion to visit, as some of the
previous Members have pointed out, .ven
though the population is more than 2,000, the
co-operative society is catering to the needs
of only about eighty to hundred persons there.
I went and asked an ordinary peasant, 'Why is
it that you are not joining '.he co-operative
society? Are you not interested in joining the
co-operative society and get ing some credit
and at the same time utilising the co-operative
society for your benefit as well?' He said that
the society had been limited to that particular
group and in spite of his best efforts to gain
admi.tanee into that society, he had been
denied it. This is possible today in ihe present
co-operative block.

MR. DEPUTY CHAIRMAN: Will you take
more time?

Dr. A. SUBBA RAO: Yes, Sir.
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MR. DEPUTY CHAIRMAN: You can The House then adjourned at
continue on th, next non-official day. fillVe ?f lt(he Cl"(l)"Ck ;[1111 eli"efll(s(’}f
The House stands adjourned till 11 A.M. 23;;3?19%%. uesday, the 16t
on Tuesday.
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